
«> »>•

4/

CAT/7/12

' ^ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
new DELHI

OA. No. 2387/1992
TA. No.

date of DEasiow. M 1993

CORAM

Shri r.CjSharnia

Shr i 3• 2»WAL'u AN IA
Versus

Union oF Inr'ls ^ others

rirF, (*laninder Kaur

Pciiiioner

Advocaie for the Pelilioncr(s)

Respondent

Advocate for the Respondent!s)

The Hon-blc Mr. 3.P.SHARM,

The Hon-bk Mr. S.GURUSANKARAK , "'""er (A)
1. Whether Reporters of local papers may be allovsed to see the Jodpemeitt ?
2 To be referred to the Reporter or not ?
3 Whether their Lordships with to tee the fair copy of the Judpemertt
4. Whether it needs to be circulated to other Benches of the Trit anal

JUOGE^XNT

This judeement uas pronounced by Hon'ble Hr, I
3.P,Sharma, Member

In this application the applicant has soufflht

redressal of his (gricuance aaainst non-payment of his

salary from 1.9.1989 to 3rd August, 1969 and non-payment

of suhsistance allouance from 1st November, 1991 upto the

present period. Uhen the matter came before this bench on

19th September, 1992 '̂: the counrel appearing for the arpli*
cant did not press for the relief for payment of salary



for the aforesaid period and that relief uas deleted from V.

the relief clause. The only relief claimed by the applicant

in this application is that he should be paid subsistance

allowance with effect from 1.11.1991 upto the present period

along with 1BJb interest per annum. The notice was issued to

the respondents and theresponcents said that the reply has

been filed only today in the reqistry, but the same has not

come on the record,

Ue heard the applicant in person and the learned
\

counsel flr.naninder Kaur for the respondents. A cheque of

Rs.58,604 (Rupees fifty eifht thousand six hundred and four

only) dated 06.8.1993 has been delivered to the applicant.
The applicant has nocjther grievance except that he should

be considered for payment of interest on the aforesaid amount

because of unexplained delay by the respondents. In any
case,' the subsistance allowance to a suspended eft^ioyee-

and his family during the period of suspension continues.

It is the minimum allowance that is requ ired for the lively
hood of the suspended employee. The applicant is, therefore,
also entitled to the interest at the rate of ^0% on the

amount with monthly breaks. The respondents are directed to

pay the same after concluding the same within a period of

three months from the date of receipt of this order. The

counsel for the respondents submits that the applicant has

been reinstated in service and being paid regular pay and

allowances. This application is disposed off accordingly.

S.GUfflJL ANKARAN
ncnsER (A)

Gaja

T.r.SHARWA
WEPIBER (3)


